503

Y

Fiied b
] (ﬂzat;a

BEFORE THE NATIONAL.GREEN TRIBUNAL, .
(EASTERN ZONE BENCH), KOLKATA
ORIGINAL APPLICATION NO. 94 OF 2023/EZ

Expi 1y Daiet
! 142071,

IN THE MATTER OF:
ALL INDIA CORRUPTION ORGANIZATION (REGD.)
e APPLICANT
-VS-
THE STATE OF WEST BENGAL & ORS.
.... RESPONDENTS
INDEX
Sl.No. Description Page No.
Affidavit in reply Page no. 1-6
2. Annexure R-1 Page no. 7
Annexure R-2 Page No. 8-9
Annexure R-3 Page No.10-16
S. Annexure R-4 Page No. 17
o
* [oH
! m ‘ n ey
f°} Regn. Na Ou 0~ i



- BEFORE THE NATIONAL GREEN TRIBUNAL,
(EASTERN ZONE BENCH), KOLKATA
ORIGINAL APPLICATION NO. 94 OF 2023/EZ

IN THE MATTER OF:
ALL INDIA ANTI CORRUPTION ORGANIZATION (REGD.) _
+ssee APPLICANT

-VS-
THE STATE OF WEST BENGAL & ORS. o
.... RESPONDENTS

Affidavit in Reply on behalf of the respondent No. 4 to the

Original Application

I, Abhjjit Ghosh, son of Late Dilip Kant1 'ths'h e;ged about 51 years,
by faith: Hindu, by occupation: Service, Des1gnat10n- Director Marine
Department Syama Prasad Mookerjee Port, Kolkata working for gain
at 15, Strand Road, Kolkata — 700001 do hereby solemr;tly affirm and

say as follows;

1. That I am the Director Marine Department SMPK and the

2 5 SEP 2023

authorized signatory of the Board of Trustees for Chairman, Syama
Prasad Mookerjee Port, Kolkata (hereinafter referred as “SMP”),
respondent no. 4 Herein and in such capacity, I am also well

acquainted with the facts and circumstances of the instant case. I am
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s /DIRECTOR
I 39 /MARINE DEPARTMENT
FTHI HHTS 9,
SYAMA PRASAD MOOKERJEE PORT, KOLKATA
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duly authorized to make and affirm this affidavit for and Jor on behalf
~ of the respondent No. 4.

2. A copy of the Original Application (hereinafter referred to as the
“said application”) purported to have been verified and affirmed by one
Sri Subrata Mallick, son of D. C. Mallick, for and on behalf of the
applicant, has been served upon 31.08.2023 I have perused the said
application and have understood the purported contents and Jor tenor
thereof.

3. Before dealing with the various allegations and/or statements
and/or averments and/or observations contained in the said

application. I respectfully say and submit that:

a. In terms of the Gazette Notification dated 18.02.2021 issued by
the Ministry of Law and Justice, Government of India, Syama Prasad
Mookerjee Port Authority is the authorized agency to plan and execute

removal of silt/sand and nourishment work under their jurisdiction.

b. The Secretary, Department of Industry, Commerce and
Enterprises, Government of West Bengal had passed.-an order on
22.02.2022, under Memo No. 100-ICE-12011(99)/8/2022-MINES-
. SEC-Deptt. of ICE, thereby deciding that West Bengal Mineral
Development and Trading Corporation Limited will act as State Nodal
Agency for carrying out dredging/desilting operations in the

rivers/water bodies to extract sand / slit/ earth/soil for providing filling

BHIJ!T GHOSH
Caﬂi';,:e’_‘,“;_‘ii /DIRECTOR T
g R /MARINE DEPARTME

KATA
SYAMA PRASAD MOOKERJEE PORT. KOL
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materials for all linear projects guided by Standard Operating

 Procedure.

C. The Secretary, Department of Industry, Commerce and
Enterprises, Government of West Bengal further issued an order on
28.04.2022, under Memo No. 230-ICE-12013(99)/4/2022-MINES
SEC-Dept. of ICE, thereby deciding that the aforesaid Order dated
22.02.2022 will not be applicable for the areca under jurisdiction of
Syama Prasad Mookerjee Port, Kolkata. Photocopy of the aforesaid
Order dated 28.04.2022 is annexed hereto and marked -as “Annexure
R-1”,

d. The Respondent no. 10 herein, by a letter dated 19.10.2022
under memo No. DRA/Other/KE/2022-23/2437, had applied before
the Syama Prasad Mookerjee Port, Kolkata for permission to excavate
15,000 cu. m. of silt from river Hugli at Kalyani (2 areas) for a period
of 4 (Four) months for upgradation of Kalyani Expressway, which is a
linear project. Photocopy of the aforesaid letter dated 19.10.2022 is

annexed in the instant Original Application as Annexure — B, Page 91.

e. ' The Director, Marine Department, Syama Prasad Mookerjee
Port, Kolkata, after consideration by the Marine and Hydraulic Study
. Departments of SMP, allowed the respondent no. 10 herein to
excavate 15000 cu. m. of slit from both the areas of excavation, which
are bound and demarcated by the geographical points in the large-
scale surveys, for a period of 4 (Four) months on 23.08.2023 under
memo No. MRN/SE—4/Dinesh. Ch./92/23. Photocopy of the said

Abkgik Aok
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letter dated 23.08.2023 is annexed hereto and marked as “Annexure

" R-27,

f. The Ministry of Environment, Forest and Climate Change had
issued a Notification on 28.03.2020, under Memo No. S. O. 1224(E),
thereby exempting the requirement of Prior Environment Clearance
under “APPENDIX — IX” of certain cases like extraction or sourcing or
borrowing of ordinary earth for linear projects such as roads, pipelines
etc. Photocopy of the aforesaid Notification dated 28.03.2020 is

annexed hereto and marked as “Annexure R-3”,

4, - Now 1 proceed to deal with the various averments and/or
' statements and/or observations made in various paragraphs of the
said application. The statements and/or averments and/or
observations which are not specifically dealt with hereinafter are

deemed to be set out hereinafter and traversed ad-seriatim.

S. With reference to the paragraph nos. 5.1 to 5.17 of the
said application, I offer no comment as the same are all matters of
record and am denying anything which is inconsistent and/or

contrary to the facts borne out the records.

6. With reference to the paragraph nos. 5.18 and 5.19 of the
" said application, I offer no comment as the same are all matters of
record and am denying anything which is inconsistent and/or
contrary to the facts borne out of the records. I specifically deny that
Respondent No. 10 herein has requested to Respondent No. 4 for

JIURTATIEA

T
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£r3a / DIRECTOR
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- permission to excavate silt from river Hugli by attaching copy of
N.O.C. which has granted by Respondent No. 9 herein in favour of |
Respondent No. 10 herein or that one stock permit which is not for
sale issued by the Additional District Magistrate and District Land
and Land Reforms Officer, Nadia vide Permission letter no.
1194 /T/23-24 /06042802494 /PT dated 06.04.2023. I state that after
granting NOC for excavation of silt at Kalyani (2 areas) in the survey
localities of Sahagunj to Bansberia and Bansbetria to Tribeni by the
SMP on 23.08.2023, the Additional District Magistrate and District
Land and Land Reforms Officer had issued Stock Permit [Not for Sale]
. thereby allowing dredging/ desilting for 3,00,000 cft. and/or 8495 cu.
m. Material Stock in the name of the Respondent no. 10 herein on
01.09.2023 under Memo No. 2825/T/23-24/101923062122/P’I‘ by
payment of Rs. 3,29, 756/- (Rupees Three Lakhs Twenty Nine
Thousand Seven Hundred Fifty Six only) and the said Stock Permit
will be valid on and from 01.09.2023 to 04.10.2023. It is also
submitted that the Respondent No. 9 herein, i.e. Inland Waterways
Authority of India has no authority for issuing NOC for excavating silt
from the river. Photocopy of the aforesaid NOC granted by IWAI is

annexed hereto and marked as “Annexure R-4.”

7. With reference to the paragraph nos. 5.20 to 13 of the said
application, I offer no comment as the same are all matters of record

and deny anything which is inconsistent and/or contrary to the facts

'rﬁéﬂ;l i =Y
Capt. ABHUIT GHOSH
r2as /DIRECTOR
faam/MARINE [‘;EEAHTMENT

SO B
SYAMA PRASAD MO

borne out from the records.

OKERJEE F"OF!T. KOLKATA

Aduoc;ate‘: L
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8. Save and except matters of record and save what has been..

stated by me hereinbefore I do not adm1t any statement, averment,

 contention, submission as made / ralsed in the said apphcatlon as if

the same are expressly denied by me in ser1a‘t1m and spec1ﬂca_11y c

traversed.

0. That the statements contained in paragraphs
of the foregoing affidavit are true to my knowledge and those

contained in paragraphs.
Thereof is information derived from the records of the case and the

rest are my humble subrmss10ns before the Hon’ble Trlbunal

AN Lok
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File No.ICE-12013(99)/4/202 O MINES SEC-Dept. of ICE Q l

F"’(F‘ — ———

Government of West Bengal
Department of Industry, Commerce & Enterprises

4, Abanindranath Tagore Sarani, (Camac Street), Kolkata - 700016.

No. 230 - ICE-12013(99)/4/2022-MINES SEC-Dept. of ICE Date: 28.04.2022

ORDER

WHEREAS as per Order No. 100-ICE-12011(99)/8/2022-MINES-SEC-DEPT. of ICE dt.
22.02.2022 issued by Industry, Commerce and Enterprise Department WBMDTCL is the
designated agency for carrying out dredging/desilting operations for the purpose of extraction
of silt/sand etc,

AND WHEREAS as per Gazette Notification of Ministry of Law and Justice, Govt. of India dt.
18.02.2021 the Shyma Porosad Mukherjee Port Authority is the authorized agency to plan and
execute removal of silt/sand and nourishment work under their jurisdiction.,

NOW it is hereby clarified that the Shyma Prosad Mukherjee Port Authority can execute removal
of silt/sand and nourishment work as per power given to them through Gazette Notification
dated 18™ February, 2021 stated above,

And, the Order of this Deptt. bearing No. 100-ICE-12011(99)/8/2022-MINES-SEC-DEPT. - of
ICE dt. 22.02.2022 will not be applicable for the area under jurisdiction of Shyma Prosad
Mukherjee Port, Kolkata..

By order of the Governor

sd/-
Secretary
to the Govt. of West Bengal.

No.  230/1(25)- ICE-12013(99)/4/2022-MINES SEC-Dept. of ICE Date: 28.04.2022
Copy forwarded for information and taking necessary actionto:

1-24. To all DM

\/25. The Dy. Charman , Shyma Prosad Mukherjee Port, 15 stand Road, Kol-70001 with request to
keep the concerned District Magistrate and police authorities informed on location details
of such work. '

Assistant Secretary
to the Govt. of West Bengal
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SYAMA PRASAD MOOKERJEE PORT, KOLKATA —. .
W

o =,
/ MARINE DEPARTMENT A T

9, o
SYAMA PRASAD EE PORT, KOLKATA
Phona : 033-71012343 E-mail: dychydro@kolkataporttrust.govin .

Formerly Kolkata Port Trust

Website ; www.smportkolkata.shipping.govin

DMD Drawing Office,

No. MRN/SE-4 /Dinesh . Ch./92/e3 Dated:23. 08.23

M/s. Dineshchandra R, Agrawal Infracon Pvt. Lid.

Eco Suite Business Tower, Office 205 & 206,
New Town,

Kolkata — 700 157

Email : draipl.robfiiemail.com

Dear sir,

Sub: NOC for excavation of silt at Kalyani (2 areas) in the survey localities of
——= 01 cxXcavation of silt at Kalya)

Sahagunj to Bansberia and Bansberia to Tribeni '

You had applied for permission to.excavate 15,000 cu.m. of siit from River Hugli
at Kalyani (2 areas) over a period of 4 (folir} months, The excavated silt would be used for
upgradation of Kalyani Expressway, which is a linear project.

The areas of excavation are bound by the four points (A. B. C & 3} as demarcated

in the large scale surveys of both the areas (both charts atached), the geographical positions of
which in WGS 1884 datum are: '

Points Sahagunij to Bans!')eria (Area— 1) Bansberia to Tribeni (Area — 2)
A 22° 57 47.3” N; 088° 24° 33.6” L 22°59° 25.8" N: 088° 24’ 27.7"E
B 22° 57 47.8” N; 088° 247 36.2° £ 22° 59 24.8” N: 088°24°30.6" E
C 22°57° 31.4” N; 088° 24’ 40 37 E 22° 587 58.7"N; 088°24° 2| 4
D - 22° 57 31.4” N; 088° 24° 39 57 E 22°58° 591" N; 088° 24" |7.77F J

After consideration by the Marine and Hydraulic Study Departments of SMP,
Kolkata, you are hereby allowed to excavate 15,000 cu.m. of silt from the aforesaid location over
a period of 4 (four) months, su bject to the folidwin g conditions:

a} You shail apply scparately to M/s. WBMTDCL and obtain
lo excavate silt as may be required under law.

b) You are to comply with all government rules, regul
may be applicable. ‘

all necessary permissions
ations and terms & conditions as

¢} You will have to submit the iitial Stock Permit issued by the 9’*""’“"3‘%3‘“‘@1:;“-" of
Govt. of West Bengal so empowered to the Marine Departnief, S%H).S"kol t ,\1\‘he .
x4 iy

{:Vf-.‘;rr‘-" f_".h, "’-.' ""-\"- ] :\
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Permit, _

d) The excavated silt will have to be solely used for the Purpose as indicated in your
application, i.e. ag filling material for linear projects.

e} ‘No barrier shall be made across the river for any purpose that may hinder safe
passage of any craft. '

f) Mechanical craft used for the purpose of excavation shall have al] valid licenses as
are required by law. A maximum of 2 such craft may be used for the purpose per area
of excavation, '

8) Transportation / storage of silt in the stacking yard as declared by you should be
undertaken as per the norms of the local municipal authorities and shalf nol create any
public nuisance. - '

h) Stacking of sijt should not be done on the foreshore area of SMP, Kolkata.

1) SMP, Kolkata will not be held responsible for any dispute over the private land to be
used for stacking of silt, as proposed in your application or with respect to
transportation of silt ashore. _ .

J)  The excavation area should not be deepened at a time by more than 2m below the
existing bed level. : ]

k) No excavation shall be undertaken beyond the stipulated boundary.

) The quantity of silt excavated shall not exceed the declarcd quamiity under any
circumstances, : .

m) You will not be allowed to excavate silt within a distance of 50m from the high bank.

n) You will stick to the conditions as indicated in your letters.

You are also requested to submit an undertaking in the gtven format.’

Thanking you,

3 . Yours faithfully,

| . @V‘Jﬁ Q\B\Q)\’Lr\l

(Capt. A. Ghosh)
X Director, Marine Department
Copy to. the Chief ‘Hydraulic Engineer (I/C) for information please.

Copy to: the Commander, HRS Party for information piease, He is requested Lo monitor the
work at regular intervals as deemed fit. '

Copy to;'/lqls-. West Bengal Mineral Development & Trading Corporation Ltd., 3vd Uoor

j 9 ?36 DI-10. WRBIINC Building. DJ Biock. Sector 11, Salt Lake Cits. Kolkaa - 700097 for

information please. :

TR e —

€CEVED SONTERTS NOT VBHIFIEL B
d- .

] Ty
g MN“@

signatucs -

i
Iate: ... ﬁ‘ TR .
i MyGrauue Sy Oopartrent l i

__-: “yama Prasad Mookerjee Poy, Kollex
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MINISTRY OF ENVIRONMENT, F OREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 23th March, 2020

$.0. 1224(E).—WHEREAS, vide the Mineral Laws (Amendment) Act, 2020 (2 of 2020), the Mines and
Minerals (Development and Regulation) Act, 1957 (67 of 1957) (hereinafter referred to as MMDR Act) has been
amended with effect from the 10* day of January, 2020 and, inter alia, new section 3B relating to the provisions for
transfer of statutory clearances has been inserted;

AND WHEREAS, sub-section (2) of section 8B of the MMDR Act provides that notwithstanding anything
contained in this Act or any other law for the time being in force, the successful bidder of mining leases expiring under
the provisions of sub-sections (5) and (6) of section BA and selected through auction as per the procedure provided under
this Act and the rules made thereunder, shall be deemed to have acquired all valid rights, approvals, clearances, licences
and the like vested with the previous lessee for a period of two years;

AND WHEREAS, sub-section (3) of section 8B of the MMDR Act provides that notwithstanding anything
contained in any other law for the time being in force, it shall be lawful for the new lessee to continue mining operations
on the land, in which mining operations were being carried out by the previous lessee, for a period of two years from the
date of commencement of the new lease;

AND WHEREAS, in pursuance of the aforesaid amendment to the MMDR Act, the Central Government deems
it necessary to align the relevant provisions of the notification of the Government of Tndia in the erstwhile Ministry of
Environment and Forests number 5.0. 1533 (E), dated the 14" September, 2006 (hereinafter referred to as the BIA

Notification, 2006);

AND WHEREAS, the Ministry of Environment, Forest and Climate Change is in the receipt of representations
for waiver of requirement of prior environmental clearance for borrowing of ordinary earth for roads; and manual
extraction of lime shells (dead shell), shrines, etc., within inter tid al zone by the traditional community;

Now, therefore, in exercise of the powers conferred by sub-section {1} and clause (¥) of sub-section (2) of
section 3 of the Environment {Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment
(Protection} Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause ()
of sub-rule (3) of the rule 5 of the said rules, in public interest, and in supersession of the notification nuniber
S.0. 4307(E), dated the 29" November, 2019, hereby makes the following further amendments in the ELA Notification,
2006, namely:- ’

Tn the said notification,-
(i} in paragraph 11, after sub-paragraph (2), the following sub-paragraph shall be inserted, namely:-

“(3) The successful bidder of the mining leases, expiring under the provisions of sub-sections (5) and (6) of section
8A of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957) and selected through auction
as per the procedure provided under that Act and the rules made thereunder, shall be deemed to have acquired valid
prior environmental clearance vested with the previous lessee for 2 peried of two years, from the date of
commencement of new lease and it shall be lawful for the new lessee to continue mining operations as per the same
termns and conditions of environmental clearance granted to the previous lessee on the said lease area fora periad of
two years from the date of commencement of new lease or till the new lessee obtains a fresh environmental
clearance with the terms and conditions mentioned therein, whichever is earlier:

Provided that the successful bidder shail apply and obtain prior environmental clearance from the regulatory
authority within a period of two years from the date of grant of new lease.”;

(ii) in the Schedule, against the item 1(a), in the column (5), after clause (2) of the Note, the following clause shall be
inserted, namely:~

“(3) The evacuation or removal and transportation of already mined out material lying within the mining leases
expiring under the provisions of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957), by
the previous lessee, afier the expiry of the said lease, shall not form the part of the mining capacity so permitted to
the successful bidder, selected through auction as per the procedure provided under that Act and the rules made
thereunder.”;

(i1i) for Appendix-1X, the following Appendix shall be substituted, namely:-

SRR ALY g
) HV RS S
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“APPENDIX-IX

EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require Prior Environmental Clearance, namely:~

1.

10.
11.
12

13.

Extraction of ordinary clay or sand by manual mining, by the Kumhars (Potter) to prepare earthen pots, lamp,
toys, etc. as per their customs.

Extraction of ordinary clay or sand by manual mining, by earthen tile makers who prepare earthen tiles.
Removal of sand deposits on agricultural field after flood by farmers.

Custorary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.

Community works, like, de-silting of village ponds or tanks, construction of village roads, ponds or bunds
undertaken in Mahatma Gandbi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes and community efforts.

Extraction or souscing or borrowing of ordinary earth for the lincar projects such as roads, pipelines, etc.

Dredging and de-silting of dams, reservoirs, weirs, barrages, river and canals for the purpose of their
maintenance, upkeep and disaster management.

Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number
GU/MB0( 16)/MCR-2189(68)/5-CHH, dated the 14th February, 1990 of the Government of Gujarat.

Manual extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the fraditional
community.

Digging of wells for jrrigation or drinking water purpose.
Digging of foundation for buildings, not requiring prior environmental clearance, as the case may be.

Excavation of ordinary earth or clay for plugging of any breach caused in canal, nallah, drain, water body,
etc., to deal with any disaster or flood like situation upon orders of the District Collector or District Mapistrate
or any other Competent Authority.

Activities declared by the State Government under legislations or rules as non-mining activity.”
" [E-No. Z-11013/47/2018-IA.TI (M)]
GEETA MENON, Jt. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part 1, Section 3, Sub-section {i1)
vide number S.0. 1533 (E), dated the 14" September, 2006 and subsequently amended vide the following numbers:-

—

2
3
4
3.
6
7
8
9

10.
IR
12.
13.

S.0. 1949 (E), dated the 13" November, 2006;
§.0. 1737 (E), dated the 11" October, 2007;
S.0. 3067 (E), dated the 1* December, 2009;
$.0. 695 (E), dated the 4™ April, 2011;

$.0. 156 (E), dated the 25" January, 2012;
S.0. 2896 (E), dated the 13" December, 2012;
S.0. 674 (E), dated the 13" March, 2013;

3.0. 2204 (E), dated the 19" July, 2013;

3.0, 2555 (E), dated the 21 August, 2013;
S.0. 2559 (E), dated the 22" August, 2013;
$.0. 2731 (E), dated the 9™ September, 2013;
S.0. 562 (E), dated the 26" February, 2014;
S.0. 637 (E), dated the 28" February, 2014;
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14.
15.
16.
17.
18.
19.
20.
2L,
22.
23.
24.
25.
26.
27.
28,
29.
30.
3L
32.
33.
34.
35.
36.
37.
38.
39.
40,
41.
42.

$.0. 1599 (E), dated the 25" June, 2014;
S.0. 2601 (E), dated the 7" October, 2014;

5.0.
5.0.
5.0
S.0.
5.0.
5.0.
S.0.
5.0
S.0.
5.0.
5.0.
8.0.
S.0.
5.0
S.0.
S.0.
5.0.
S.0.
S.0.
S.0.
5.0
S.0.
5.0.
8.0
8.0
5.0.
5.0.

2600 (E), dated the 9™ October, 20

14;

3252 (E), dated the 22 December, 2014;

382 (E), dated the 3™ February, 20

15;

811 (E), dated the 23™ March, 2015;
996 (E), dated the 10" April, 2015;

1142 (), dated the 17" April, 2015;
1141 (E), dated the 29™ April, 2015;

1834 (E), dated the 6" July, 2015;

2571 (E), dated the 31*" August, 2015;
2572 (E), dated the 14" September, 2015;

141 (E), dated the 15™ January, 20

16;

648 (E), dated the 3rd March, 2016;

2269(E), dated the 1st July, 2016;

2944(E), dated the 14™ September, 2016;
3518 (E), dated 23" November 2016;
3999 (E), dated the 9" December, 2016;

4241(E), dated the 30" December,
3611(E), dated the 25" July, 2018;

2016;

3977 (E), dated the 14™ August, 2018;

5733 (E), dated the [4th November, 2018;
5736 (E), dated the 15th November, 2018;
5845(E), dated the 26th November, 201 8;

345(E), dated the 1 7th January, 20

19;

1960(E), dated the 13th June, 2019;
236(F), dated the 16th January, 2020,

751(E), dated the 17th February, 2

020; and

1223(E), dated the 27th March, 2020,
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IWAUKQU.HYSUR’WSC”O’B‘W’ CS 6 03 September 2021
T s Dineshchondra R Agsrwal Infracon P, Lid,

401, The Grand Mall, SM.Road, - .

Ambawzdi, Ahmedabad-380015

Gujrat . e
Sub: Dredglng/excavation of silt from chainage 189.8 km and 192.0 km (downstream

and upstream of Kalayani bridge) on National Waterway (NW) No-1-reg -
Ref: 1. Your letter no. DRAJKE/GEN/2021 -22/1066dated:28.06.202)

2.WBHDC Memp No. 1038/WBHDCL dated: 16.08.2021

Sir, -
The spprovel alongwith no objection of the Competent Authority in exercise of powers
under Article 14(1) (d) of IWAIL Act,1985 is hereby conveyed only for navigational point of view
for dredging/desiltation of soil from chainage 189.8 km and 192-km (downsiream/upstream of
kalayani Bridge) on NW-1 with following coenditions: -
i. The dredging shalt be carried out in a scientific manner. The bed profile shall be in smooth
level and o deep pockets shall be created.

ii. No spoils shall be thrown back in the river .

iii. Plecement of dredger should be more than 70m away from navigational channel.

iv. Dredge plipeline or mooring of pipeline, dredger or anchor ties shall not*affect the
movement of inland vessels at any time.

v. Banks shall be suitably protected for possible ereclion. :

vi. The proposed location for dredging shall be properly marked with navigational aids like
bamboo marks/buoys and with navigational lights as per requirement. The placement of
dredger and installation of navigational aids may be intimated to this, office for inspection.

vii. IWAI shall not have any obligation arising out of the above clearance.
viii. IWAI shall have right to withdraw the above clearance at any stage during course of
execution If the above de-siltation (dredging) is adverse and affecting navigational channel

and navigation of vessels in any manner.

2. Forther, the said locations are under the jurisdiction of Syama Prasad Mockerjee Porl
(SPMP), Kolkata. This no objection of IWAI is purely from the point of view of navigation by
inland vessels only mmd cbtaining NOC/permissions from project authority. SPMP Kolkata and
office of the District Magistrate, Nadia, North 24 Pargana and other agencies/depariments of Govt.
of Wgst Bengal or central govt. not limited to mining,-reyenue, safety, environment protection,
fisheries ete. shall be your responsibility and co@ﬁ%(tﬂro/jgtguthoriﬁes.
. RS m AN Yours feithfully,

L=

@K Ry 1Y

: Director
Email: dirkol.iwaii@nic.in
Phonc: 033-24390393
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